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By Sh. Kuldip Singh, Member (J)

H

Applicant olaims reengagemant in service an the  haszis

that he has worked for a period of  one  vear under the

contractor who was working for the respondents.  Counsel for
applicant also praves that if the respondents cannot  provide

him regular Joh, at least directions he issued

Ty thee
centractor  to reengage him, But in my wiew the contractor is
not  under the jurisdiction of this Tribunasl and i a strangsr

i

tor  the petitioner and the raspondents 1s concerned. No
directions can he given to strangers.  Appropriate remedy liew

haeforse the Labour Court. 0A 1s dismissed in limini.
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